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THE REPRESENTATION OF THE 
PEOPLE (AMENDMENT) BILL, 1964— 

contd. 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, we have heard a very interesting speech 
about democracy delivered by Shri Hathi. It 
seems that the importance of being Shri Hathi 
lies only in speaking about something which 
everybody knows— good things—namely, 
that we should be democrats, we should run 
democracy well and we should not do this and 
that thing. In this connection, we are 
discussing the question of the return of 
election expenses. Our idea was to eliminate 
this provision from the law. 

[THE VICE-CHAIRMAN (SHRI M.   RUTHNA-
SWAMY) in the Chair] 

The whole idea was to make it obligatory 
ior a candidate to give election returns 
showing the expenditure. But as I said, Mr. 
Vice-Chairman, these are secondary matters. I 
do not believe that this Congress Government 
is at all serious about democracy. I do not 
believe that even when you abolish all these 
things, even if you provide for a more 
stringent law, the situation is going to be 
fundamentally any different from what it is 
today. I can tell you that Shri Gulzarilal 
Nanda went to Calcutta to explore the 
possibility of breaking what he called the 
deadlock in the Legislature there. The entire 
West Bengal Opposition in the Legislature is 
out of the House. Well, they have boycotted it 
following suspension, mass arrests and so on. 
Now, naturally, if he were at all serious that 
the West Bengal Legislature shouJd come to 
function properly, then he should release all 
those people, MLAs and MLCs, who are in 
detention there. Up to now we find that 
though some have been released from prison, 
many others, about 20 or so, are still in 
detention. Am I to understand, Mr. Vice-
Chairman, that the parliamentary institutions 
in our country are going to be run by the party 
in power putting the Opposition members en 
masse in detention and then taking advantage 
of that ? It can never happen. Therefore, when 
these people issue sermons to the country 
about democracy, other people laugh and take 
a cynical disregard of what they say because it 
is all sermons and platitudes on their part, 
neither of which    they   practise when it 

comes to their self-interest. I will just give an 
example. The primary demand is being made 
by the Opposition leaders to the Chief 
Minister that all the members of the 
Legislature in West Bengal who are in 
detention should ba set free so that conditions 
could be created for the normal functioning of 
parliamentary institutions. Up to now that has 
not been done. Here is the other House. Shri 
Gopalan, a sitting Member of Parliament and 
a leading Member of Parliament and that too 
in the opposition, is in detention because 
some people want him to be detained and 
along with hirn, several members of his party, 
practically a sizeable group, in the Lok Sabha 
are in detention today. Now, am I to 
understand that this is the way in wliich they 
are going to run democracy ? Therefore, I say 
that I have really no faith in them. I think the 
way in which the Congress ruling class is 
behaving is a negation of democracy. This is 
what I would like to say. Shri Pathak is sitting 
there, he will make arguments in favour of his 
case. 

If he had been on this side, he would have 
produced another argument. That Ls the task 
of the eminent lawyer in the country. The 
argument depends on whether you get a 
Ministry or sufficient favours. I am not saying 
that Mr. Pathak asks for sufficient favours. 
But certainly he cannot deny that he got the 
Ministry. This is the position. Therefore, I say 
that these are all secondary matters. But what 
we are discussing is that as far as money is 
concerned, money will come. Can this 
gentleman think of winning election without 
the power of money ? I know there are 
individuals in his party who may win election 
without money. But taking the party as a 
whole this party which controls about 70 per 
cent, of the seats with less than 50 per cent, 
votes in the country, would not be in a 
position to command so many seats, out of 
proportion to its electoral strength, but for the 
money that it gets from big business. 
Therefore, it is big business which inducts 
money into elections and raises election 
expenditure and then it becomes a matter of 
corruption at the time of submitting election 
returns. 

I have seen, Mr. Vice-Chairman, what 
isolation the Congress suffers from in West 
Bengal. I was in West Bengal for a whole 
week. The Party is completely iso- 
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lated. Congressmen have disappeared. Big 
Congressmen, I do not know where they are. 
Many of them may be good too, but before the 
wrath and anger of the people, before the all-
embracing unity of the entire Bengali people, 
they have disappeared. Why ? Because they 
have behaved in this manner. How are they 
going to fight the election without the money ? 
At the time of elections again, they will 
approach the big people, multi-millionaires, 
and others, in Calcutta in order to get money. 
And I can tell you the food situation in West 
Bengal is largely the result of the fact that the 
'Congress Party in West Bengal, as indeed in 
other places, realised handsome subscriptions 
and donations from the big landlords and 
hoarders. That is why, Mr. Vice-Chairman, 
when the levy was introduced by Mr. Profulla 
Sen, the Chief Minister of West Bengal, the 
procurement policy of the Government laid 
down by him was not implemented against the 
big landlords and jotdars. And why was that 
not done ? Everybody knows it. They helped 
the Congress candidates, spent money on 
Congress election campaign. In such a 
situation, when the ruling party behaves in this 
manner, realises, donations from the big 
people and indulges in heavy expenditure for 
winning election, how any change in law 
would make any difference to the situation ? 
Therefore, the main thing in this connection is 
for the ruling party to decide as to whether or 
not it is time for it to disengage itself from tbe 
clutches of the big money in the matter of 
election. This is the main thing that I wish to 
point out in this connection. Once it is done, I 
do not think the election expenditure problem 
will be such a problem which would have to 
be discussed in this House or outside in the 
country. Maybe, here and there deviations will 
take place, lapses will take place. But by and 
large there will not be any corrupt practices. 
But the ruling party exactly does the opposite. 
It exactly sets a wrong example before others. 
If the ruling party goes in for money and 
expenditure of that type, others naturally will 
be tempted to do the same thing. Therefore I 
say that the main responsibility for the 
malpractices in the matter of election 
expenses, as also in •he matter of some 
fraudulent election results, must be owned by 
the Congress Party, must be owned by the 
Government 

which thrives on such things. It is no use 
trying to blame others unless you correct 
yourself. This point has to be borne in mind. 

As far as our position is concerned, we 
should like the elections to be as cheap as 
possible. We should like the elections to be as 
free as possible from the influence of money 
or power, from the influence of anything that 
is bad either in social or in political life. 
Certainly we should not like elections to be 
fought on the strength of the money and the 
elections funds that a party collectively or a 
candidate individually can command. That is 
our position quite clear. 

But then they are arranging things in such a 
manner that unless you spend money you 
cannot conduct the elections. For example, the 
Congress Party brings in motor vehicles in the 
elections. As you know, in the Orissa mid-
term election, they contested about 128 seats 
or so, and it is well known that Mr. Biju 
Patnaik brought about 136 jeeps from the 
concern, Mahendra and Mahendra. The 
number of these jeeps was so much that some 
of them could not be used because they were 
not needed, apart from other costs that were 
there. These cars were sold again to some 
other concern in Calcutta. I should like to 
know how much these cars were sold for. May 
I know whether this item was included, shall 
we say, within the election expenses 
permissible in the case of an individual 
candidate 7 A mere jeep would cost anything 
about Rs. 12,000 or Rs. 13,000. 

Now certainly the Party spent that money. 
Everybody knows that this money was spent. 
It was done quite openly. We saw new jeeps 
going round the entire State, new jeeps 
suddenly brought in there by the Chief 
Minister, rather the aspirant Chief Minister of 
that time and who did become the Chief 
Minister, Mr. Biju Patnaik. He succeeded in 
winning the election with the use of the big 
money and jeeps. Am I to understand that this 
Party Government is going to have any 
control over the use of funds? Can it restrict 
immorality in this respect so that things are 
proved better ? I do not think so. I do not want 
to go into this very much. 

Mr. Vice-Chairman, as far as the Congress 
Party is concerned, it is the source of 
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all corruption in our public life. The Congress 
Party in power is the source of all corruption 
in public life. 

SHRI M. P. BHARGAVA (Uttar Pradesh) 
: Question. 

SHRI BHUPESH GUPTA: There are 
individual Members there for whom I have 
got the highest regard. That is not at all the 
thing. What I say is the ruling party is 
behaving as a politically, morally, corrupt 
party and the more it gets isolated from the 
people the greater it indulges in unmitigated 
corruption. That is what is happening. Once 
there is corruption in the texture of the 
administration, in the texture of its behaviour, 
whether the corruption is expressed in political, 
economic or other problems, you have a 
projection of that corruption in all spheres of 
life and the entire atmosphere is poisoned by 
the behaviour of the ruling party. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : May I remind the hon. 
Member that he is making this speech in 
continuation of a speech made by him a 
fortnight ago and, therefore, he should come 
to an end soon ? 

SHRI BHUPESH GUPTA : A fortnight, Mr. 
Vice-Chairman, is a long time. You forget 
everything that you said a fortnight ago. A 
little reminder is needed. Therefore, when I say 
the "Congress Party", I mean the Congress 
Party in power, in administration, in relation to 
it. I do not cast any aspersion on individual 
members of the Congress Party. There are good 
Congress Members. There are also not so good 
Congress Members. There are poor Congress 
Members who are not corrupt and there are 
others who might be open to that charge. 
These things have been found out by in-
vestigation and so on. Therefore, I say the real 
source of corruption in running our 
Parliamentary institutions and democracy is 
the Congress Party and the Congress 
Government. You see how they are behaving. 
As I said, in every sphere they are behaving in 
a corrupt way. Corruption does not mean only 
when you lake money as bribe. Corruption 
means when you are lost to sense of values 
either in political or in social life. 

Today we are talking here, Mr. Vice-
Chairman, about elections and election ex-
penses. We are almost approaching the middle 
of the year. In another seven or eight months' 
time there will be gsneral elections in the 
country. At least we shall be on the threshold 
of the general elections. You see how they are 
behaving, putting the Opposition people in 
jails, keeping them in detention for months 
and months, coming in the way of their normal 
functioning and slandering them whenever they 
like. They maintain the emergency despite tbe 
opposition to it by all jurists, everyone, in the 
country. Is this not corruption ? It is political 
corruption. Absolute power corrupts absolutely 
and 1 have no hesitation in saying that the 
ruling party that sits there is corrupted 
absolutely by its usurpation of absolute power. 
Therefore I say that to day they discuss election 
expenses, etc. but I say that you should make 
the Congress Party conform to elementary 
standards of democracy. As you see, if 
somebody is killed among the police side, 
they make a big noise about it but when in 
Bengal seventy, if not more, civilians had 
been killed as a result of the police firing or 
the military firing, not a drop of tear comes 
from their eyes against such terrible destruction 
of human life but when one policeman is 
killed, the great Home Minister of tbe country 
comes before the House and tells us as if the 
whole world is cracking down because a 
policeman has been killed. I do not suggest for 
a moment that people should be killed on 
either side. I am not for it but the point is this. 
They should show some morality in such 
matters. What was the intention of these 
people when they shed tears and made big 
noise and beat their breasts when a single 
policeman was killed but at the same time 
they kept not only silent when seventy people 
were killed by the police and the military 
firing but afterwards they started repression and 
atrocities as they are doing now in Bengal ? 

THE VICE-CHAIRMAN (Shri M. 
RUTHNASWAMY) : Let us drop down to 
election expenses. 

SHRI BHUPESH GUPTA: That will drop 
down. If you shoot down there is no need for 
elections. Then the Congress alone wants to be 
in power, that is what they 
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want. They may want it but West Bengal. to 
my pride, has shown that it is not going to be 
an easy affair.   They may command as many 
guns as they iike but the people cannot be so 
easily suppressed as bas been demonstrated in 
the recent weeks in   the State from which  I 
come. So I say this about this party. Indians are 
great in many ways, they are great  as saints, 
they    are great in many other respects but 
when they are hypocrites they   are   also  very  
great. I have no doubt about it and the example 
of it I find sometimes. I may frankly tell you 
that when I talk of the ruling party, coming  
from a State   like   Bengal  where they talk 
about democracy, people laugh at it.   If you go 
and talk about this suo ject, they will say :   
'You  have  no other job to do than to talk about 
elections. What elections,    with such   a    
Government   in power ? What elections with 
such  people running the administration and 
seeing that no standards    or norms    remain in 
existence ?' Therefore I say that Mr. Bhargava, 
my esteemed friend, has been good enough to 
give me this opportunity to speak on this 
subject and I hope I have not angered him 
because all my attacks are concentrated on the 
Government. I know that he supports his 
Government and therefore he may feel a little 
offended but I am glad that as far as he  is 
concerned,   he  is motivated    by good ideas 
so far as the Bill is concerned. I am sure his 
object is not to promote corruption or to allow 
big money to come in. On the contrary he 
wants to be a concien-tious objector as to why 
people should sign an election return which   is 
false.  Therefore he says : Take away the 
election returns so that the men who are not 
guilty need    not be placed in  a situation 
where they have to sign such returns.' This is 
one way of fighting for social morality. I can 
understand it. It is a good motive but then what 
they will do is, these gentlemen who are 
spending Rs. 50,000 will spend one lakh and   
will not have   even the   occasion to sign or 
will not have  any  risk  of being confronted   
with   an   election petition on that score. 
Therefore what you are eliminating is not 
corruption. On  the contrary whatever little 
check there may be, whatever little possibility 
there may be for others to question on the 
ground of exceeding the Ic^al limit,  you   are 
removing it. That is no support. You find that 
some people do not tell the truth, that 
somebody is in tbe ' 

habit of telling lies. Will you make him dumb 
for that reason ? No, ycu will not make him 
dumb. It will be something like that. Since be 
tells lies will you use some surgical operation 
and make him dumb so that he cannot tell lies 
? The point is to see that his moral values are 
so developed, that his conscience is so roused 
that be gives up telling lies and sticks to 
truthful utterances. That is hew things should 
be settled. Mr. Bhargava is an intelligent man 
generally and what I like in him is he has good 
commonsense. Men' with good com monsense 
I always like and he has not got any 
pretensions about him but I cannot bring 
myself to understand as to why be took into his 
head that this is a provision that would help on 
tbe score of election expenses. It would be 
better if he raisoJ the banner of revolt within 
his- party, created scenes in the Congress 
Parliamentary Party and other forums of tbat 
party and impress on the high command or low 
command, not so low command at that, that 
they should not go in for this kind of big 
money affair in the elections. Suppose Mr. 
Bhargava has started a fast saying that no 
Congressman should take money from the big 
business or the big landlords in the 
forthcoming general elections and says 'I start a 
fast unto death and I demand that the Congress 
President, Mr. Kamraj, has to give a public 
pledge to save my life if he is so interested, 
that he would see that not one person of the 
Congress Party, either as a partyman or 
otherwise, takes money from the big business 
and tha rich people in order to contest the 
election' would it not be better to tone up the 
morale ia the country ? 

SHRI M. P. BHARGAVA : If all    the 
parties agree to take that pledge I can assure 
on behalf of the Congress that they will do it. 

SHRl BHUPESH GUPTA : I wish Mr. 
Bhargava was so powerful and influential 
within the Congress but I can tell you if you 
are of that mind that we should take this 
pledge I give it here and now unila terally that 
we shall not take big money. We have given it 
but here on the floor of the  House    .    .    . 

SHRI    M. P.    BHARGAVA :    Neither 
foreign money. 
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SHRI BHUPESH OUPTA : Big money, 
whether foreign or Indian, is all the same. I 
say foreign money is abominable, that is even 
worse. Even if it comes from small people 
that way, but here your Bill is concerned with 
election expenses. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : The hon. Member 
ought to address the Chair. 

SHRI   BHUPESH   GUPTA:    He   has 
asked for a piedge. I can tell him that I can 
give it here and now and I can have the 
authority of my entire party publicly reiterated 
and announced. Will he tell me if he signs a 
pledge that Mr. Kamraj will endorse that 
pledge and9 his party, Working Committee or 
the A.I.C.C. would pass   a resolution to that 
effect ? He cannot   say that because I know 
the Congress leaders have spoken here and had 
said that they would take money from 
everybody including Mr. Tata. I do not   know   
what Mr. Kamraj feels, I am not concerned 
with it —I am quite sure that in some ways he 
is a very decent man, but I am more concerned 
with what the party does and what the party 
tells. They will not be able to   say that. 
Therefore do not ask a pledge from me.   All 
that we need do is, if you are interested, let us 
move in each party where all the trouble is 
more, sit down and then mutually come 
together and lay down certain codes    of   
behaviour    tabooing, outlawing altogether 
morally, politically and if necessary, legally if 
we can do it, the invasion of big money in 4k 
coming general elections.   I think, if we put 
our heads together, we can arrive at a solution. 
But then the trouble with you, the Congress 
Party— this is my final point—is that you 
maintain your political power by means of 
money and force. Force you have displayed—
it i? not the matter of discussion now. But the 
money that we are discussing now is really 
your sinews of war in elections, and I do not 
see, unless you, abandon some of your basic 
policies,  some of your basic affiliations, 
unless you turn more and more to the people 
from whom, in the pre-indepen-dence era, you 
sought most of your support, you will not be in 
a position to set any good example before the 
members of your own party, the ruling party, 
and as a consequence   certainly     not     
before   the 

nation. When such malpractices are made a 
thing of the past, we should like, Mr. Vice-
Chairman, to see our country's elections free 
not only from big money, but also from other 
malpractices, of which we know, and which 
the Congress Party is indulging in on a large 
scale specially for keeping the ruling power in 
its hand, by hook or crook, by fair means or 
foul, more by foul means, less by fair means. 
Unless the change is made in the ruling party, 
I do not think much will come out of 
whatever we may or may not do in this matter 
by way of legislation. 

Thank you. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : The House will now 
adjourn and meet again at 2.30. 

The House then adjourned for 
lunch at eleven minutes past one of 
the clock. 

The House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. RUTHNASWAMY) in the Chair. 

SHRIMATI TARA RAMCHANDRA 
SATHE (Maharashtra) : Vice-Chairman, Sir, I 
rise to oppose the Bill which is placed before 
the House by the hon. Member, Shri M. P. 
Bhargava but, at' the same time, I thank him 
because, as he placed this Bill, we got the 
opportunity to discuss the most important 
problem and the most important thing of 
expenses of the General Elections. 

Ours is a democratic country and we are 
devotees of democracy. Democracy is of the 
people, for the people and by the people. 
Every adult is a voter, and democracy is the 
means, and not an end. By democracy we 
want to make this country enjoy Suraj f^r^j :-
i(\ for ever. Now every adult has got one vote. 
We call it matadan, and that is by ballot, and 
because it is voting by secret ballot, we call it 
guptadan. We always say, whenever one has 
to give something as dan and he gives it, 
naturally with the right hand, that the left hand 
should not know what was given. And another 
thing is that when we give away a we are not 
expected to expect some- 
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thing in return. That is why nobody is allowed 
to take any money in this matter of elections; 
neither is one to go to the polling booth by the 
conveyance which is supplied by the 
contesting candidates. So the idea in voting is 
this, that it should be from the point of view 
that it is a duty, and not as going for 
somebody else, or some party, or for gaining 
something from that voting. It is just a 
responsibility and a duty. At the same time, 
the candidate, who is there to contest the 
election, is a Lok Sevak and he is the 
Pratinidhi, the representative of the public, and 
he is expected to do his work without 
expecting anything from the public, and 
whatever public good he can do. he should try 
his best to achieve that thing. 

I want to propose one thing. Just as our 
Constitution has given the right of voting to 
everybody, at the same time the time has 
come now when we should compel everybody 
to vote. There should be a sort of compulsion 
for voting. If one does not exercise that right, 
if one does not vote then, unless and until that 
person gives a satisfactory cause for it, I think 
that bis right to vote must be suspended for 
five years. If we do not do this, nobody will 
feel that it is a duty, it is the sacred duty of a 
citizen in a democratic country to vote, and 
voting is to much valuable tbat it cannot be 
counted in terms of money. 

Then I learn that many of the candidates 
give money for the vote, and I learn that in 
some municipal elections also there are groups 
of people who go to a candidate and say, "Here 
is our temple. You promise us one thousand 
rupees"—it may be two thousand rupees or 
more or less—"as a donation to our temple, or 
to our organisation. We have got a hundred 
votes"—or ten votes or fifty votes—"and all 
the voters will come and they will vote for 
you." So this sort of donation, and all this idea 
if based on as if it is the duty of a candidate or 
a political party only to gain votes. It is not so. 
So this is a very fundamental thing that 
everybody should know that it ia as much his 
duty to vote as it is bis right to vote. 

Now coming to the voters' lists, there are so 
many lists prepared in the country. Some time 
back I had asked a question in 

this very House as to why Government does not 
want to make them one list, because the voters 
are the same. Now adult franchise is 
everywhere, may be a panchayat, may be a 
Zila parishad, or may be a municipality or a 
municipal corporation. But there the voters 
are the same. As far as the voting lists for the 
Assembly and Parliamentary Constituencies 
go, that is one list and, at the same time, two 
votes are cast, one for the Assembly and one for 
the Parliament. But what I feel is that for the 
panchayat and for the zila parishad, or may 
be, the municipal or municipal corporation 
areas, the voters' lists should be the same. So, 
in order to avoid duplication of work, waste of 
money and energy, all this should be  avoided. 

Now coming to the nomination, any person 
who is of a certain age is allowed to fill in the 
nomination form. Anyone who is a voter can 
fill in the nomination form. Of course there 
are some restrictions in the case of Assemblies 
and Houses of Parliament—I am coming to that 
point afterwards. Now the Election 
Commission's suggestion is to increase the 
deposit. Shri Bhupesh Gupta, an hon. Member 
of this House, opposed this suggestion. He 
said that the parties have not got so much 
money and so the deposit should not be 
increased. But I do not agree with him. I feel 
that the deposit should be increased and the 
individual contesting candidate must be ready 
to give that deposit became of the fact that, 
after tbat, he has to incur so much expenditure. 
So one cannot argue this way, that he has not 
got any money to furnish that stun as a 
deposit. Now we know also that the said 
deposit is returnable under given 
circumstances. Now after the election is over, 
if he gets a certain proportion of the total 
votes cast as laid down in the election law, 
even if he is not returned as a successful 
candidate, he can get his deposit back. Only in 
the case of those who do not get a certain 
proportion of the total votes cast, as laid down 
in the law, that deposit is forfeited. The 
Election Commission also has referred and we 
know it from onr experience that there are 
certain persons who file their nenjin* tions in 
order to withdraw them later. Just to gain 
something they go on putting jn their 
nominations, and we know it. At least all of us 
have heard about it. Tbey go on managing 
something and the penon 
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then withdraws. In order to avoid this danger, 
if a person withdraws, this deposit should not 
be returned at all. Thereby, to some extent, 
this evil will be stopped. Of course, if one has 
to withdraw in four or five days, within a very 
smail time-limit, not even a week, if there is 
only that much time between the filing and 
nomination and the withdrawal date, then the 
person cannot think of changing his mind 
overnight. If one has to contest election he has 
to think about it ten times and well before 
filing his nomination. Therefore, my humble 
suggestion is that if there is withdrawal then 
the deposit should not be returned but it 
should be confiscated. As for the time 
intervals between the filing of nomination and 
withdrawal and election, the Election 
Commission has suggested that the periods 
between these should be lessened. I agree 
with that because after the filing of the 
nomination and after the withdrawal and all 
that, there comes the final list and then 
everybody goes for doing the propaganda. If 
the time between the coming of the final list 
of contestants and the elections is more then 
expenses will be more. If this time-limit is 
more, then the expenses are naturally more. In 
order to avoid this, this time-limit should be 
as little as possible. After all, the election 
machinery is ready and also the political 
parties will have to be alert always. Nowadays 
we see that the parties start their work at the 
end of the five-year period, just before the 
elections are to take place. That will not do. 
Every party will have to be alert. If we see the 
elections in the United Kingdom we can see 
how they do it. Recently we saw that the 
Ministry there had been dissolved and a new 
election wiH take place soon. So every 
political party is ready at any time for the 
elections. So any propaganda that has to be 
carried out should be carried out all through 
the five years or three years or two years, 
whatever be the time for the next election*. 
And the voters also will have to be always 
alert. 

Coming to The question of the age of the 
candidate, I feel that it is time now for us to 
think over this matter. I feel that the age limit 
for a candidate to the Lok Sabha should be 
increased to 30 years and that for the Rajya 
Sabha should 

be increased to 40 years. I do not think many 
will agree with me. But this is my humble 
suggestion. It should be the same for the 
Vidhan Sabha and Zilla Parishads and for the 
Vidhan Parishads the age limit should be 
more. Also there should be some sort of 
educational qualifications laid down. Already 
some fifteen years have passed and the time 
has come for us to think over these matters. 

Next I come to the canvassers for the 
elections. The Election Commission has 
rightly said that there should be no re-
muneration given to the canvassers. There is 
no election agency in this country which is 
paid. We do not have such a provision. There 
are no paid canvassers except the office staff 
which is there, as far as my knowledge goes. 
Therefore volunteers and those in the party 
and friends, all of them, hundreds of them 
work for the candidate. They do the work for 
the political party and they work for inde-
pendent candidates if they are contesting the 
elections. If we po on paying them then 
nobody will be able to work. It is the work of 
the party and these volunteers and party 
workers, they are doing it and they should do 
this. So no remuneration should be given. 

SHRIMATI   LALITHA   (RAJAGOPA- 
LAN) (Madras) : There are some poor people 
who may need remuneration. 

SHRIMATI TARA RAMCHANDRA 
SATHE : This election is not a Udyog Mandir 
or something which should provide 
remunerative work. The party has to work and 
the party's staff is there and it is the duty of 
every member of the political party to work 
for the party. If we start giving remunerations 
there will be difficulty. We have got 
experience. As soon as we start the work of 
these elections so many people will come and 
say, "We are poor. So please give us some 
tiling. We will work for you. Why not give us 
something ? Why not provide us with this or 
that?" And also there will be some people 
who will try to catch those workers and tell 
them, "You don't work for that party. We give 
you so much more money. So don't work for 
that party. You go and sit at home." After all, 
I am thinking in terms of lessening the 
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election expenses. The Election Commission 
has suggested that either some drastic 
amendments are needed or the provision 
should be repealed. I agree with the 
Commission in regard to the suggested 
amendments but not to repealing the pro-
vision. The hon. Member Shri Bhargava is for 
repealing and I am against it. The voters 
should be always alert and the political parties 
should be alert and they should work all the 
year round. 

Nowadays we see another thing. When a 
candidate goes and requests the voters to give 
him their votes the voters say, "Oh. where 
were you all these years, these last five years ? 
We voted last time for such and such 
candidate of your party and he was elected. 
But he did not turn up at all afterwards. Now 
you wiH also do the same thing." After all it is 
physically impossible for anybody to approach 
every voter in the country. When I stood for 
election to the Lok Sabha in 1957, I had three 
districts and for the Vidhan Sabha, there were 
four constituencies in Poona district, one in 
Kolaba district and three in Ratnagiri district. 
So it is impossible for any person to approach 
each and every voter. If you go to a village 
there you have a meeting and to that meeting 
every villager cannot come. Some will come 
ana you see them. But those whom you do not 
meet will say, "This candidate had come to our 
village and we did not see him. So we won't 
vote for him." This is not a good idea. It is 
impossible in our country to go and meet 
every voter. This is the work of the political 
party. There may be some exceptions, but I 
don't think that there are many persons who 
can gain votes on their own capacity or by 
their own virtues. The candidate may be a 
good person. He may be a very good worker. 
But one is not expected to be known all over 
the country and by every one of the voters. It 
is the work of the political parties and through 
the political parties the cand.dates approach 
the voters. The voters take the candidate to be 
the representative of the political party. We 
take the manifesto o'f the political party and go 
to work for the party. It is very difficult in a 
democracy for an individual to work 
effectively. 

SHRI M. M. DHARJA (Maharashtra): I do 
not want to interrupt the hon. Member much. 
But is it not the duty of the elected candidate 
or person to visit his constituency ? It may not 
be possible to visit every voter. But is it not 
incumbent on his part to visit his own 
constituency at least ? There are many 
members who never visit even the important 
towns in their   constituency. 

SHRIMATI    TARA    RAMCHANDRA 
SATHE : There I agree with Mr. Dharia. Of 
course every candidate, every member who 
has that feeling that he represents so many 
persons and who is conscious of it and wants 
to do his duty as a "lok sevak" as I said at the 
beginning, is bound to go and see his 
constituency. He does not expect those people 
to invite him. He himself will go and he 
himself will work there. If there are some 
people who do not, then they will not be "lok 
sevaks" or representatives of the people. I 
agree with Mr. Dharia. It is like that and I 
wanted to say that also. The political parties 
will go and make the voters know all these 
things and thereby save money, time and 
energy. Otherwise the candidates and I heir 
friends will have to run from one end to the 
other and they cannot do that within the very 
limited time. 

Then I come to the subject of propaganda 
methods and here I must mention about 
posters. I was in the United Kingdom and 
there I saw that the posters were very small, 
only about 10 inches by 3 inches and they 
were pasted on the glass of motor cars or on 
window panes. And the voters there are quite 
alert and the money which is required for 
these posters is included in the expenses of the 
candidate. But here we see there are hundreds 
of posters. One day one party sticks its poster 
at a particular place and the next day another 
party comes and tears it off and pastes its 
poster there and so on it goes. Also nowadays 
it is the fashion for young persons to say, 
"There is a certain poster of such and such 
person in the Chowk of the town and' it is 6 ft. 
by 3 ft. and on cloth. So we must have a poster 
which is 8 ft. by 3 ft. and also on cloth." It is a 
sort of competition, but it is all a very costly 
affair. And they want it to be carried on motor 
cars and hung in bazars and sO on.    
Thousands and thousands of posters 
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lire required and it is quite an expensive thing. 
Therefore, I request the hon. Law Minister 
who is here now, and the Election 
Commission, to see that there is some 
restriction put on such posters. It is very 
essential to have this restriction. 1 would like 
to quote the Election Commission in regard to 
election processions. The Election 
Commission says— 

"A complete ban of such processions, 
demonstrations, displays organised for the 
purpose of promoting or procuring the 
election of a candidate would not help the 
parties or candidates in reducing their 
election expenses. It will also not help the 
authorities in maintaining peace and order 
in the constituency." 

Sir, it has become a fashion nowadays to go in 
for processions. Every Party would like to 
take out its Party symbol in procession, the 
Congress will have so many pairs of bullocks, 
another Party will have a procession of 
Jhonpris, a third Party will have trees. Like 
julus this thing will go on. As they play on the 
Rang Panchmi day, they will use gulal. This 
sort of thing will become very expensive and I 
perfectly agree with the Election Commission 
in this regard. I do not feel that this will in any 
way help propaganda. If one Party takes out a 
procession extending to a mile, the other Party 
would like to exceed this and go in for a pro-
cession of two miles. This sort of competition 
would only end up in increasing the expenses. 
The Election Commission says that the use of 
loudspeakers and radios should be banned and 
I agree. In the case of a major meeting, I can 
understand this but nowadays even in a small 
hotel we find installed big loudspeakers. This 
has become a nuisance and it is more so at the 
time of elections. Neighbours living near a big 
Party office are harassed. I agree with the 
Election Commission that a ban on such 
things will save expenditure to some extent. 

I do not agree with what the Election 
Commission has said in    regard to   the 
enSer'aiument programmes. This is what 
the Commission says : 

"Occasionally  a    candidate    arranges 
for    staging dramas, music, dance and 

some form of entertainment as an attraction 
to further their main purpose of canvassing 
and spend considerable sums on such 
entertainment." 

They say that this is done in order to attract 
the voters. I do not think, that this is the only 
way of attracting the voters. If the Election 
Commission agrees that they spend 
considerable sums, I do not know why the 
Commission wants this to continue. The 
Commission goes on further to say : 

'This practice, however, does not remain 
widespread. The Commission does not 
consider it practicable or necessary to 
impose  restrictions  on this type    of 
election propaganda." 

I do not agree with the Election Commission. 
I will say why. This is another thing which is 
coming up and which should be nipped in the 
bud because this leads to competition among 
the various Parties. A good singer may agree 
to sign for one Party at the rate of two or three 
hundred rupees and then the next day another 
Party will arrange a dancer and pay her 
something more. This would go mi like ihe 
Ganapati Utsav which we in Maharashtra have 
for ten days. Thousands of rupees would be 
spent for this purpose. There this sort of 
entertainment and bhajan is used for Jagran 
but that is not so in the election entertainment. 
I do not know why this is being allowed. This 
must be stopped by law. Even though 
nowadays there is not much a time will come 
when it would be impossible to check this. 
This is now in the very initial stages and we 
must try and stop this. When a music or dance 
performance is going on people are not 
interested in the speech or in the election 
manifesto. They will say, "Oh, go on with the 
song". 

Television cannot have much play in the 
coming election but in the next it is bound to 
play an important role. The Election 
Commission has said something about radio. 
The Election Commission says that three 
hundred minutes were given and th's time was 
divided in proportion to the number of seats 
at present held by each Party in the Lok    
Sabha.    Another 
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condition was that not less than one-sixth of 
the general seats should be contested by a 
political Party to get the use of radio 
broadcasts. This was a very good suggestion 
and I think the Parties would have gained 
thereby but the Election Commission says that 
there was no unanimity amongst the political 
Parties and so this idea was left out. I was in 
th© United Kingdom and there they ask 
important members of the political Parties to, 
sit on the same table and in the same room and 
then questions are put to them. Each Party 
representative replies and sitting face to face 
with the representatives of other Parties they 
have to take special care to see that they do not 
go astray but stick to the Party manifesto. 
Here, instead of allowing all the Parties to 
meet al one place, we allow them to have a 
meeting today, another tomorrow, convened 
by another Party and so on. This leads to a 
tremendous amount of waste of energy. I had 
an opportunity to contest elections and I am 
sorry to say that my experience has not been 
good. We should be careful in our elections. 
Stones are thrown, palitas are taken and they try 
their best to disturb meetings of other parties. 
Later on, one has to go to the police, lodge a 
complaint, go to a court or to the Election 
Commission and do all these things. Nobody 
has got the time as each is busy with his own 
work. I want to say one thing about the 
processions. This has become the fashion 
nowadays. In the villages, there is neither 
electricity nor gas lights. The people take a 
stick, wrap some cotton cloth round the stick 
at one end, dip it in kerosene which is in short 
supply today and burn the cloth. They take out 
hundreds of such things. We call them palitas; 
I do not know what they are called here. This 
sort of thing should be stopped. 

The Election Commission says that some 
people had suggested that cards Should be 
given to the people containing details about 
the voters so that they could use them at the 
time of elections. The Election Commission 
does not agree with this suggestion. I was in 
the United Kingdom and there I found that 
every voter had a card and he used to go with 
the card to the* booth which served as a 

sort of identification. When I discussed this 
matter here, some people said that if this was 
sent by post, there was the possibility that the 
wrong man might get, not the real voter. I do 
not think we should thereby say that the Posts 
and Telegraphs Department will not do its duty. 
I want to suggest another thing in order to 
have this identification. I just want to put it to 
you for your consideration. This is just, my 
idea and I do not know how far the other 
Members would like it. M on that very card a 
photo is stuck of the voter just as we have got 
photos on the identity cards—nowadays the 
labourers, workers, clerks, everybody has got 
identity cards with their photos on ihcm—I 
think it will remove many of the difficulties. 
Somebody said that it will be very expensive 
but we must remember that bogus voting can 
be stopped thereby and identification will also 
be easier. Otherwise the agent has to be alert 
all the while and sometimes this is used to dis-
turb the trend of the voting also. Sometimes in 
order to disturb the line of tbe voters the 
agents of the other parties will stop them and 
say, 'Oh, you are not so and so' and it takes 
time to establish the identity of that person 
clearly and by that time the trend Of voting 
gets disturbed. All sorts of things take place 
during elections. So far the purpose of clear 
identification I think sticking photos on the 
cards will be very helpful. Long back some 10 
years ago I had seen in Bombay small rooms, 
not even rooms but small box-like things five 
feet by four feet where for one rupee they used 
to give six photos almost immediately. And it 
was not negatives or anything of that sort but 
clear finished photos used to be given. I think 
there are methods by which we can get cheap 
photos. Even if it should be expensive I think 
it should be worth trying. If not all over the 
country, at least let us try it out in the four big 
cities of Delhi, Calcutta, Madras and Bombay. 
If you had these photos h will help in quick 
identification and at the same time prevent bogus 
voting. 

Now, I come to the other things which are 
required on the last day of tbe election. There 
are these mandaps. This is another big thing 
so far as expenses go. Now, the booth is at a 
certain place. There may be a polling station 
having two booths 
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or three booths and sometimes in villain 
where there are only 900 voters or 1,000 
voters there is just one booth. And the system 
is whenever a voter comes, one should catch 
his eye and take the voter to the mandap or 
pandal and give a slip on which the number 
of the voter is writtea 

The   Election   Commission   says that it is  a  
good  method  because  it  saves  the time   of  
the  Election   Commission   people.   I do not 
agree with it.   Even though the number is given 
they check up again. So instead of having two 
people for this job let the    Election    
Commission    have three and do the whole 
thing themselves. Why   do they expect the  
political parties to give this number at a heavy 
cost, at a heavy expense ?    Another thing they 
say is that the candidates will like to meet the 
voters on the last day.   It is very difficult to 
meet the voters on the last day at the pandal.    
There   is one   candidate   while there may be 
even 400 booths for a parliamentary seat  and  it 
is  impossible  for anybody to go to all the 
booths and meet the voters even for a Vidhan 
Sabha seat. So I do not agree with the argument 
given by the Election Commission.    If the can-
didate or his  agents or the members of the party 
want to meet them, they    can only just say 
namaste to them in the pandal.   And they have 
to spend on so many things; you want chairs, 
Tables, volunteers, flags,    slips,   stationery   
and   what   not. Everything has to be provided 
for. (Time bell rings). Is there  any time-limit, 
Sir I wish you could give me some more time so 
that I could finish all what I have to say. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : Are you going to 
exhaust the whole election procedure? 

SHRIMATI TARA RAMCHANDRA 
SATHE: Yes; wherever it is a question of 
expenses, if you will allow me. 

THE VICE-CHAIRMAN (SHRl M. 
RUTHNASWAMY) : How many more 
minutes do you want ? 

SHRIMATI TARA RAMCHANDRA 
SATHE: I cannot say; at least IS minutes I 
might require. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) :     Then    will    you 

kindly allow the Law Minister to intervene ? 
He wants to intervene now and then you can 
resume your speech. 

SHRI M. P. BHARGAVA : That is not 
possible under the Rules of Procedure of this 
House. It is not the rule that a Member yields 
to the Minister and then resumes his or her 
speech. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY); Then let the hon. 
Member finish her speech. 

SHRIMATI TARA RAMCHANDRA 
SATHE : So in order to stop all these things, 
pandals should not be allowed by-the law. 
Now the distance allowed bet ween the 
pandal and the booth is 300 feet and every 
party is keen to have its pandab exactly at the 
300 feet. So all this considered I feel that in 
order to save expenses this should be banned 
by law. 

Now, coming to election expenses    by ihe 
political parties, all parties have to do it.     I 
know the election expenses which are incurred 
by the political parties as far as my knowledge 
goes are not included in the expenses of the   
candidates.    In   the U.K. I saw whatever 
expenses the political party incurs that expense 
is taken in the expenses of the candidate.    
Suppose in a certain area    a big meeting    of    
a   big leader is held, it costs thousands of 
rupees. Whoever are the candidates in that   
area who have taken advantage of that speech 
of the leader, the expenses in connection with 
that meeting  are  distributed  among these 
candidates.    Then there are papers which are 
run by the parties, the literature which is 
distributed, the    manifesto    etc. should not be 
included    in   the    election expenses   of   
candidates.   But   other   expenses incurred by 
the political party at the time of the election for 
the candidates should be included in the 
candidates' expenses.    The hon. Shri    
Bhupesh    Gupta has referred to the expenses 
of the political parties and how the parties take 
money. I do not want to go into that matter.    I 
know that there are some rich people who give 
money to all the    political    parties. They 
want to please all the people; so I do not want 
to go into that.   But what I feel is that the 
expenses incurred for (he candidate by the 
party except that of literature should be 
included in the   candidate's expenses. 
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Now 1 come to ballot boxes and counting. 
The ballot boxes are kept in various places 
and it is very difficult for the presiding 
officers to arrange for the ballot boxes to be 
brought together at a certain place 
immediately after the election is over; the 
election is generally over at 6 O'clock I was in 
the U.K. and I found that after the election 
was over the ballot boxes were brought to one 
place and within one hout the result was given 
out. But that is a very small country and they 
have got all the transport facilities while we 
have not got that much of transport facilities. 
When I had to send my polling agents to 
different booths they had to walk distances of 
even ten miles; they had to cross mountains. 
So it is very difficult to bring these ballot 
boxes in one place but I know the Election 
Commission takes great care of these ballot 
boxes. We do come across some cases where 
they are tapped but that is very rare and all 
told a good job is being done. 

Now, coming to the political parties, if 
every party could think what it would have 
done if it had been in power at that time, I 
think many of the criticisms in Pari ament and 
outside as well as at the time of the election 
will not be there. In tha U.K. I saw there is a 
shadow Cabinet of the Opposition party. If 
there is a shadow Cabinet of the Opposition 
party a lot of time of the Parliament will be 
saved and in the country also propaganda will 
be easier and the voters will know what every 
party is saying and they will not be confused. 
It is time that we educate our voters and 
thereby the whole country. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : The hon. Member has 
taken thirty minutes. 

SHRIMATI TARA RAMCHANDRA 
SATHE : I am winding up. The Election 
Commission should be more and more strict. 
I said in the beginning that the question is 
whether we should repeal it or drastic 
amendments should be there. I am for drastic 
amendments. Otherwise, elections will 
become difficult day by day and there wiH be   
more  and more  waste   of 

money and energy. This should be controlled 
by the Election Commission and by the 
Government and we should make the people 
feel that it is their right as well as their duty to 
vote. When we took to democracy, I know 
what many foreign countries thought about it. 
They thought that India would not be able to 
achieve the goal of democracy, being such ai 
vast country, with a vaSt population, which is 
uneducated, poor and distributed in the far 
corners of the country where there are no 
facilities of transport and all that. We have 
conducted three elections successfully. I am 
sure we are going on the right path, but there 
are some little things which are to be 
corrected. I hope that the Election 
Commission and the Government will do that. 
When I was in college, there was an essay 
competition and tbe subject was whether India 
deserves to be a democratic country or not. 
Those were British days and people were 
thinking in this way, whether we deserved it 
or not. Now, we have proved our ability and 
capability. There is a Sanskrit verse which 
says ;— 

 
When there was "Samudra Manthan" by 

Devas and Danavas, first there appeared 
"Hala-hala", but they did not get afraid. They 
went on churning the ocean and then "Amrit" 
came out of it. So, we wiH also go on 
churning. We will educate our people. If we 
are wrong, we will find out our defects. We 
will try to remove them. We shall mako 
democracy an ideal one and we shall enjoy 
that. 

Once again, 1 am very much thankful to 
you for giving me this time and I once aga'n 
say that instead of repealing this measure, a 
drastic amendment should be made to it. I am 
also thankful to Shri Bhar-gava for giving us 
an oportunity to discuss it. I request the hon. 
Law Minister also to consider whatever 
suggestions 1 have made. With these words I 
once again thank you and oppose the BUI, 
which is before the House. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) :   The Law Minister. 
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THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : Order, order. He is 
intervening, not replying. 

THE MINISTER OF LAW (SHRI G. S.  
PATHAK) :  Mr. Vice-Chairman,    the 
Government opposes this    Bill    for    the 
obvious reason that the Bill, as has been 
described by the Mover himself,    is of a 
negative character.     The  discussion     has 
covered a wide field and the Government will 
take into consideration all the various views 
which  have been expressed in  this House,  
omitting, of course, the irrelavan-ctes of my 
friend, Mr.    Bhupesh   Gupta, who is not here.    
The   reason   why   this Bill has been 
introduced is said to be that heavy expenditures 
are incurred at the time of elections and that in 
some cases those expenditures  are  not  
correctly  shown  in the accounts.     That is the 
reason which is given. The present law 
exercises a check on this evil, which has been 
described by the hon. Member, Shri M. P. 
Bhargava, in great detail.    Breach of the 
existing law is visited with a severe penalty, 
because it is a corrupt practice.     Therefore,    
if    you repeal the law, delete these provisions, 
the result will be that those who contest the 
elections wiH be completely at large in the 
matter of expenditure.    Instead of removing 
this evil, the Bill, if passed   into   an Act, will 
further aggravate it.    But as the hon.  Member,  
Shri  M.  P.  Bhargava, has said, that his object 
is not really to have the Bill  passed.     That   is   
how   I   have understood him.    His object is 
to expose the evil and in this object he has 
achieved great success, because he has had a    
full discussion more than once, in this Session 
and in the earlier Sessions and for this I think 
we have reason to be    grateful    to him. 

Mr. Bhargava knows, as everyone of us 
knows here, that in every country, where 
democracy is practised, where the Govern- 

t[   ] Hindi transliteration. 

ment is run on democratic lines, there are 
provisions of the type which we have here and 
in no such country has anyone thought of 
repealing such laws.   Mr. Bhargava put a 
question addressed to me, when he was 
speaking.    He wanted io know which part ot   
the  Election Commission's  Report the 
Government was proposing to accept     1 may 
tell him for his information that with the 
exception of three matters, which are the 
subjects of recommendations, i.e., election 
expenses, multiplicity    of   candidates and 
Presidential elections, the Government is 
accepting    the    recommendations    with 
regard to other matters, namely,    electoral  
machinery,   electoral    rolls,    election, 
materials,  election programme,  aspects of 
electioneering, the poll and the gaining of votes.    
One more important recommenda-lion the 
Government is accepting and that is that  the  
Tribunals   shall  be  abolished. The trial shall 
be held in the High Courts. The High Courts 
will deal with the election   petitions  on   their  
original  side.   In the last election there were 
about 360 election petitions, some of which still 
remain undecided.    Therefore,    the    
Government was concerned with the question of 
expedition of these    election    petitions.    The 
Government proposes to abolish the existing 
Tribunals, the present system and allow election 
petitions to be tried by the High Courts.    This 
will cut out one stage and thereby curtail the 
time taken in the disposal of election petitions. 

Mr.   Vice-Chairman,  many  views  have 
been expressed with regard to the election 
expenses.    They are varying views.    Some 
hold the view that these provisions should be 
repealed, as Mr. M. P. Bhargava ostensibly 
holds the view.   Others say that they should 
be retained as they are.   There are some other 
views according to which the figure of Rs. 
25,000—that is the figure of the maximum 
expenses; I have mentioned the figure    only    
of    Parliament—should be raised.    Others 
hold the view that that should be lowered.     
Now having regard to this conflict of views 
and having regard to the fact that the present 
provision was mnde in the year 1956 after a 
full discussion, also having regard to the fact   
that when the Amendment of 1961 was being 
considered no suggestion was    made    for 
amending  these provisions,   the    Govern-
ment has thought fit to leave this provision 
untouched,  to  give it    further    trial 
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[Shri G. S. Pathak.] and to see whether the 
alleged evil can be checked by other means. 
We must remember, Sir, that it is the members 
of the Legislature or those who want to come 
into the Legislature who are concerned with 
this evil, that is to say, who are concerned 
with this question, namely, spending more 
than the statutory limit, which is forbidden, 
and showing in the accounts the entire amount 
of expenditure incurred. The real remedy 
therefore lies in the hands of the legislators or 
those who want to become the legislators. So 
far as the public is concerned, the voters are 
concerned, they prossess a certain amount of 
wisdom, which wisdom has been exhibited at 
tim time o'f elections. Many of them are not 
literate; yet they possess the wisdom; they 
know whom to elect and whom not to elect. I 
submit Sir, that it is not correct to say that 
generally speaking the voters in this country 
are influenced by money. We know who are 
elected. We cannot say that only the rich 
people are elected, and therefore we must trust 
to the wisdom and discretion of the electorate 
itself and also to the political sagacity of those 
who contest the elections. 

Now, Sir, public morality, electoral 
morality and political education are the real 
remedies. Develop these, develop public 
morality; develop electoral morality, and 
politically educate the people. That is the real 
remedy. Law is not a remedy for every evil. 
We have got cases of laws which, though on 
the Statute Book, have not destroyed the evil. 
The Dowries Act is one example. Therefore, 
this alleged evil must be destroyed by 
recourse to other means. It is refreshing to find 
how in other countries this evil has been met. I 
will, Mr. Vice-Chairman, with your leave read 
two or three passages from the recent book: 
"Elimination of corrupt practices in British 
Elections"— this is by Cornelius OTeary. It is 
stated by the author at page 228 : 

"The English petitions showed that the 
old-fashioned practices of bribery and 
treating were almost a thing of the past. 
While contests were becoming more 
numerous (the second election of 1910 was 
exceptional), petitions were becoming fewer 
and fewer." 

At page 231 the author says : 
"The very reduced incidence and the 

altered character Of petitions may be taken 
to indicate a reduction in the general 
prevalence of corrupt and illegal practices, 
since the petition trial has been throughout 
our period the main  barometer  of electoral 
morality." 

Lastly,  Mr. Vice-Chairman,  at page   233 
there is this passage : 

"The moral revulsion against these 
practices came at much the same time as 
the revulsion against drunkenness. Political 
consciousness also struggled forth elections 
not only lost their corrupt aspects but also 
much of their colour and their festival 
character. The exercise of the franchise was 
at last regarded as a solemn duty, a right of 
citizenship but also a responsibility. 

When all is said, however, it was the 
Members of the House" of Commons who 
from first to last set the moral tone, 
unprompted by outside pressure groups. At 
the cost of personal sacrifice to some of its 
Members Parliament managed within one 
generation to sweep away traditions that 
were centuries old and were regarded by 
many as well nigh ineradicable. It is an 
achievement of which any Legislature 
might well be proud." 
Mr. Vice-Chairman, I feel no doubt that our 

legislators and those who contest for seats in 
the Legislatures will create a public opinion 
which will, if Hot completely destroy, 
completely uproot, at least reduce this alleged 
evil. That is the way in which success lies, 
and that is the way which we shall follow. 
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SHRIMATI      LALITHA      (RAJAGO- 
PALAN) : Madam Vice-Chairman, we are 
now coming to a conclusion of the debate on 
this Bill. We have already got the Report of 
the Third General Election in 1962 and we 
have also come to know that there is not going 
to be any change in the election law. Though 
the provisions of this Bill are not to be imple-
mented, 1 think when Government amends the 
eleciion law, the provisions of this Bill as well 
as the recommendations of the Election 
Commission would be borne in mind. At the 
very outset, on the 4th March, 1966, Shri 
Bhafgava said that it was never his intention 
to do away with the ceiling on election 
expenses. What he wanted was that the 
question should be highlighted, people should 
be made aware of the defects in the election 
law as far as returns of election expenses are 
concerned. At the same time, it should be 
remembered that it is not possible to give a 
free licence or freedom to anybody to spend 
any amount. This tendency is increasing and 
we have to check it. That is the aim of this 
Bill and in this connection I would like to 
draw the attention of the House to the 
summary of recommendations at the end of 
the Report. The first recommendation says : 

"The Commission is of the view that the 
legal provisions relating to election 
expenses as they stand at present are of no 
use and call for drastic amendment of total 
repeal." 

The Law Minister stated that they are not 
going to accept it but I hope that when they 
amend the election law they would see that 
the election expenses are restricted to an 
amount which could be within the reach of 
both the poor and the rich. Shri Bhargava is 
afraid of more moneyed people coming into 
politics. Tn a democratic country we cannot 
prevent the moneyed people from entering 
politics. In my opinion, it is the moneyed 
people who are helping all the Parties to win 
elections. Tn a democracy this would be a 
growing tendency and the only thing Js that 
we must find ways and means of checking 
this tendency or lessening this tendency, 
\gain, Mr. Brnraava has sugrcted that all the 
partie* --hould come toe'her to an under-
standine <i effecting cheap and sound elec-
tions.   "This is a very good -uggestion but I 

would like to know whether all the Parties 
would like to come and meet and discuss this 
question. This morning Mr. Bhupesh Gupta, 
while making his speech, said that all the 
Parties should take a pledge. I really welcome 
this idea and I only hope thai he is serious 
about it. The recommendation of the Election 
Commission is on the lines of the Bill in some 
aspects. The Bill was introduced in 1962 and 
as the Member had to retire at that lime, the 
Bill has now been brought in again. If only 
Government and the Election Commission 
had taken pains to see the drawbacks, 
especially as the Bill was originally 
introduced in 1962, something could have 
been done promptly. The elections are fast 
approaching and the election law is not going 
to be changed in any aspect. The Commission 
has suggested some very good measures. As 
there is no time to implement these sug-
gestions. 1 hope the Parties would go through 
this Report and would give serious attention 
to these recommendations and also see that 
they keep the expenses to the minimum'. 

One of the recommendations of the Election 
Commission is on the lines of provisions of 
section 63 of the British Representation  of the  
People Act,   1949.    This is commendable.   
By this, only persons authorised by the 
candidate could submit the return of election 
expenses to the appropriate officer.   This 
provision strictly prohibits any other person 
from incurring expenses on behalf of the 
candidate.   In this way, I think, election 
expanses can be checked.   I hope in future 
elections this provision would be added in the 
election law.   Another important 
recommendation relates to political Parties 
incurring expenses for a particular candidate 
or group of candidates.   This is not shown in 
the election expenses of the candidate or 
candidates.    T think the expenses so incurred 
should also be shown againsi the candidate or 
candidates concerned.   The third    thing 
relates to the time limit    foi counting the 
election return of the candi date.   The limit is 
confined to the date ol ths calling of the 
election and the date o the declaration of the 
result.   Th:s recom mendation forgets the fact 
that before ca! ling the election and the 
declaration of th election result, there is bound 
to be expen di ure.    Naturally the-e would be 
evasior There  are some loopholes in the 
electio law.     My  colleague,   Shrimati  
Sathe,   h: 



3767 Representation of people        [RAJYA SABHA]       {Amendment) Bill,  1964   3768 

[Shrimati Lalitha (Rajagopalan).] 

analysed completely the drawbacks, the de-
fects, the malpractices and the amendments -
which could be made in our coming elections. 
She has explained her experience of the 
United Kingdom and so I am not going into 
the details of anything but I would just like to 
say something as far as the elections are 
concerned. Not only on the eve of the election 
or on the election day but days before we find 
several malpractices going on. There has been 
no check at all, there has been no remedy at all 
and this thing is still going on. The voters are 
given money beforehand, not on the election 
day or on the eve of the election day, to cast 
their votes for a particular candidate. They are 
also provided with vehicles to come to the pol-
ling booths. The candidates do not say that 
they are sponsoring these but at the same time 
we find vehicles at the doors of the voters to 
take them to the polling booths. Mrs. Sathe has 
mentioned about bogus rs which malpractice is 
on the increase. She has suggested that to 
avoid this menace there should be the system 
of identity cards. Shri Abdul Ghani has also 
suggested this and I support this measure that 
identity cards should be provided to every 
voter so that this malpractice of bogus voters 
would be stopped. 

1 would like to say something about the 
polling agents. I ara not saying this from 
hearsay but out of experience of working in 
three General Elections as a canvassing agent 
as well as the polling agent. They are all 
biassed and there should be some sort of 
check or vigilance of the polling agents. I can 
say from my own experience of my own 
constituency that some of the polling agents of 
a particular Party are very prejudiced against 
the interests of the country. They are 
appointed as canvassing agents or es polling 
agents or as counting agents. 

In conclusion 1 would like to say that as the 
Bill is going to be withdrawn by Mr. 
Bhargava, what he said about highlighting the 
defects must be kept in mind. He «aid that his 
intention was not to scrap the ceiling on 
expenditure. He only want d to highlight this 
problem. He has achieved this Mirpose. I 
hope 'he provisions of his Bill would be borne 
in mind when the Election Commission's 
recommendations are taken up 

by the Law Ministry for amending the elec-
tion law. 

I would like to say that this Bill, in all 
sincerity seeks to find a solution for a cheap 
and sound election so that a rich as well as a 
poor man can contest elections with the least 
inconvenience. I am sure the hon. Minister 
will give thought to this Bill and evolve in 
future a code of conduct which will strengthen 
our democracy. Thank you. 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh) : Madam Vice-Chairman, at 
the very outset I must congratulate Mr. 
Bhargava for having raised this question in the 
form of a Bill and inviting the attention of the 
public to the malpractices existing in the field 
of elections. Wi h the experience of the various 
elections that he has had in mind perhaps he 
wanted to invite the attention of the public as 
to how far the provisions contained in sections 
77 and 78 relating to expenses are being 
observed either in practice or in the breach. I 
am happy that Mr. Patfabhi Raman, an 
experienced lawyer and one who has contested 
general elections, unlike some of us who are 
sitting in the Rajya Sabha, i* sitting here so 
that he might be able to appreciate some of the 
complications that one has to face in relation 
to elections and also in observing the 
procedures laid down in sections 77 and 78. 
Sections 77 and 78 lay down the principle that 
an election candidate or his election agent who 
pari passu has got a status similar to that of 
the election candidate in relation to liabilities 
under the election law shall maintain and 
submit a return of election account to the 
Returning Officer within a prescribed time and 
they must main'ain not only an account book 
showing day to day account but also the 
receipts which they have received and all 
those must be accounted for and submitted in 
the prescribed form. And if anybody fails in 
this respect or if anybody exceeds the limit of 
expenditure prescribed in section 77 he attracts 
the disqualification of section 123 (7). Sub-
jection (7) of sec'ion 123 lays down that 
whoever exceeds the limit of the expenditure 
prescribed by section 77 would be committing 
a corrupt practice within the meaning of 
section 123 and thereby his elec,;on not only 
will be s~t aside but he will also incur the 
disqualification of being prevented fTom 
contesting an elect'on for a period of six years.   
This is the essence of section 77 
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read with section 123 (7). May be Ihe grounds 
of social morality or the exigencies of 
political morality have been responsible for 
the law-makers to come forward with a 
provision like the one contained in sections 77 
and 78. This Representation of the People Act 
is based mainly on the Representation of the 
People Act of England; most of the sections 
have been completely copied from that Act of 
England with some verbal alterations here and 
there to suit certain conditions of Indian lift. 

One peculiar feature I would like Mr. 
Pattabhi Raman to notice is that as far as 
section 77 is concerned the election account 
has to be maintained from the date of pub-
lication of the notification calling the elec-
torate to elect and the date of declaration of 
the result thereof, both dates inclusive. In the 
case of an Assembly election the Governor of 
the State issues a notification calling upon the 
constituencies to elect candidates to fill up the 
vacancies caused in the Assembly which 
Assembly could have been earlier dissolved 
by a notification by tbe Governor or the 
notification may procede in the same Gazette 
the notification relating to calling the 
electorates to elect the candidates and from 
that date onwards the election account is 
supposed to be maintained either by the 
candidate or the candidate's election agent and 
that must be up to the date when the 
declaration of the election takes place. In this 
context, Madam Vice-Chairman, I would like 
to invite the attention of the Government to 
certain peculiar circumstances that have arisen 
due to certain judicial interpretations in this 
field. Courts have interpreted section 77 to 
mean in a different manner than is warranted 
by the language of section 77. Mr. Pattabhi 
Raman would remember one of the judgments 
of the Supreme Court in 1957 delivered by 
Mr. Justice Venkatarama Iyer. I do not exactly 
remember the case but probably it was 
Noosmulla Khan's case. Anyway the facts of 
the case are very clear. Congress Members 
would be fully aware of the fact that about 
June or July when the Congress Committees 
think of selecting their candidates for enSuring 
elections they call for applications from 
various intending candidate with a sum of Rs. 
200, Rs. 500 or Rs. 1000 as fees for 
considering their applications. In certain cases 
for the purpose of setting the election 
machinery in motion even donations might be 
collected from various Con- 

gress Leaders and workers. In the case in point 
which I just mentioned what happened was the 
candidate had sent an application with Rs. 500 
to the District Congress Committee sometime 
in September. In January the Governor of the 
Madras State dissolved the Assembly and 
called upon the electorate to elect the 
candidates to fill the vacancies and in 
February after the election was over the 
election return was submitted. Then an 
election petition was filed against the returned 
candidate on the ground that there vas a 
violation of the provisions of section 77 as a 
result of which he attracted the provision of 
section 123(7) resulting in the invalidation of 
the election of the elected Candida e. Rather 
by a peculiar interpidation of section 77—I 
hope Mr. Pattabhi Raman would agree with 
me—the Supreme Court held that the money 
which he had sent along with his application 
to the Congress Committee for the 
consideration of his application in September 
should have been included in the election 
return. He had shown an amount of Rs. 6700 
in his election return which was perfectly valid 
because the prescribed limit is Rs. 7,000. But 
when this sum of Rs. 500 is added to Rs. 
6,700, it becomes Rs. 7,200 which is in clear 
violation of the provision in section 77. 
Therefore whatever might be the it&-tute we 
might pass the interpretation given by the 
court is the law of the land under article 141 of 
the Constitution and there fo no remedy unless 
you amend the law. In what form this 
amendment can be brought forward I do not 
know because as far as the statute is 
concerned, by a simple grammatical 
interpretation of it, it is clear even beyond any 
fantastic doubt that it should mean only from 
the date of calling upon the electorate to elect 
the candidates to the date of declaration of the 
result of the election. When it is so very clear, 
if an interpretation is sought to be given like 
this, we do not know where we stand and I do 
not think, Madam Vice-Chairman, this 
decision has been revised at any time later. So 
this decision stands as a valid decision and as 
a valid decision of the Supreme Court it is 
binding on every one of us. I want only to 
warn all those intending persons who have a 
desire to contest the general election in 1967 
to remember this decision and act accordingly 
because the various Congress Committees are 
in the habit of calling for applications with 
application fees to be paid for (he 
consideration of their applica- 
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tions. So probably instances like this must 
have made our hon. friend, Mr. Bhargava, to 
come forward with a Bill like this in order to 
expose not only the social malpractices that are 
prevailing in the field of election but also the 
legal misinterpretations that have been given 
to the clear statutes so that the lacunae and Jhe 
shortcomings in the field may be rectified by 
the Ministry of Law headed by a very able and 
experienced lawyer, Mr. Pathak assisted by 
MT. Pattabhi Raman who is no less able, be-
cause it may be Mr. Pattabhi Raman himself 
who may be the victim if he contests the next 
election and if he does not remember the 
Supreme Court decision cf 1957. I do not think 
for a moment that Mr. Bhargava wants to 
encourage or he wants to allow the money 
bags to run amuck in the field of election. 
Certainly it is not his intention. It is his desire 
that the rules of the game in matters of money 
and every regulation must be strictly obeyed; 
he does not want the situation to develop in 
such a way where money can be spent right 
and left. The first act which an M.L.A, or a 
legislator does immediately after his election is 
invariably in most of the cases to swear to a 
false statement of account. 

That is, a legislator begins his life swearing 
to a false statement. 

SHRIMATI C. AMMANNA RAJA 
(Andhra Pradesh) : With mental reservations. 

SHRI K. V. RAGHUNATHA REDDY: 
With considerable mental reservations, with a 
considerable agony in his mind that he is 
swearing to a statement, which is not correct. 
This is the way how the law has been worked. 
Law must reflect the social necessities of an 
existing situation in a country. If the law does 
not reflect the social objectives and necessities 
of a situation in a country, the law ought to be 
amended in order to give it better effect 
Thereby it does not mean that we should allow 
our people to run amuck with their money 
bags and spend as they like. We know of cases 
of money bags which work to our detriment, 
how they enter the Assemblies and Parliament 
through the means of money, etc. 

SHRI M. P. BHARGAVA: Also, tn 
indirect elections. 

SHRI K. V. RAGHUNATHA REDDY : 
There are judgments of courts. I am not 
malting any statement on my own res-
ponsibility, I can cite a number of judgements 
where the corrupt practices have been held to 
be proved and the persons have been 
disqualified. 

Another lacuna    is that the    candidate need 
not spend money.   The election agent need not 
spend money.   There is no prohibition   on   
any   other   person    spending money,   unless 
he is brought within   the compass of an agency 
and it is a very difficult proposition.   I know, 
and Mr. Pattabhi Raman  must be knowing,  
several   things have happened in Madras    
where    there were rich people giving one lakh, 
two lakhs or three lakhs of rupees to other 
friends. There is no prohibition on their 
spending on their behalf, because the link has to 
be established.   It is  very difficult for   that 
link to be  established,  if somebody else 
spends.   Even if I give money to somebody and 
that somebody spends it for my election, unless 
the agency is proved, in law, I cannot be liable 
to be questioned in any election petition.   
Therefore,    in    spite of section 77 and the 
rigours imposed by law, the whole situation is 
such that the provisions of the law have become 
farcical in practice, though  they exist in the 
Statute Book.   Only for this purpose,    to   
expose this  anomaly,   I think Mr. Bhargava 
has brought  forward   this  legislation.   Never-
theless, on grounds of political and social 
morality, we cannot help some provisions of 
law being on the   Statute  Book,  even though 
they   are   unworkable  in   practice. If thefts 
increase we are not going to take away 
provisions relating to theft from the Indian 
Penal Code.   Similarly, even though tlie 
provisions of law have been observed more  in 
their breach than in their observance, we cannot 
escape certain provisions of law  being put on 
the Statute Book in the interests of the people 
and in the interests of political morality.      
Thereore, I appeal to Mr.   Bhargava to  
withdraw his Bill, but the purpose with which 
he  has moved his Bill has been served very 
eminently.   Thank you. 

DR. S. CHANDRASEKHAR (Madras): 
Madam   Vice-Chairman,   I   just   want   to 
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make one point in this matter.   To begin with I 
want to congratulate Shri Bhargava on bringing 
this Bill before the House.   The aims and 
objects of this Bill are very obvious and, clear.   
We know that there are several malpractices, 
loopholes,  difficulties and defects.   We also 
know that the Election Commission's 
recommendations have, by and large, been 
accepted by the Government.   Except this one 
point on which the hon. Member,  Mr.  Reddy, 
has spoken at length, I believe there is  one  
other point that we should remember.   If    any 
particular Act happens to be in the Statute 
Book drafted in such a manner that it goes 
counter to existing practices  of the  people  at 
large, then it ceases to have its function of 
enforcing a particular kind of political or social 
morality,   and  it  is  high time  that the 
Government realised it  and withdrew it.   It is 
no use at all having any particular Act or a 
provision    of an Act    on    the Statute Book, 
which we know for certain is being violated by 
everybody.   Yet. if we make a pretence that 
this Act as it exists is being followed and 
practised by the people for whom it is meant, 
then that, I submit, is a mockery.    Despite the 
difficulties that the Government may find in 
accepting this amending Bill,  passing  it 
through all the stages that it has to go,  before 
the election is on us, I would request them to 
see that something is done, so that the candi-
dates concerned who contest the elections, are 
not expected to make any returns of election 
expenses.    Despite the fact that I have had   no  
direct  experience—being in the Rajya Sabha I 
came by the easy way— I know the way it 
actually happens.      I have had discussion nnd 
I have talked to people who have contested    
general   elections, particularly to the Lok 
Sabha.   They go on spending from the day 
they throw their hats in the ring and then I do 
not think it is humanly feasible or possible or 
practicable for these contesting candidates to 
keep a minute account of every important  item   
of   expenditure   by   an   expert. There is 
difficulty even to demarcate which particular 
item of  expenditure   is directlv related to the 
election and which item is not  related  to the 
election.   Then,  what really happens is,   when 
the  elections are over, he forgets  what  he has 
spent,   and puts down roughly what he thinks 
he has spent, which is invariably smaller than 
the amount that  he has actually    spent.   We 
should not forget that the purpose of the 

man or his main agent is that he wants to win 
the election, irrespective of any important 
political Party. He is spending enormous sums 
of money. He is compelled and persuaded to 
spend a lot of money and, thereby, he is made 
by the law, if I may say so, to be dishonest in 
showing a certain amount, which might be 
considerably less than what he has actually 
spent or spent by his friends who support him 
in the electioneering campaign. Therefore, I 
am really happy that Shri Bhargava has 
brought forward this amending Bill, not be-
cause he wants this to be adopted. Despite the 
Government's difficulties, be wants to focus 
the attention of the Government on v 
important aspect of this particular provision, 
which we know is being constantly and 
regularly violated during the last three 
elections. I hope and trust that the Gov-
ernment, even if they do not find it possible to 
do anything about it now, will keep this in 
mind to see that adequate steps are taken in 
this regard so that the honesty of the people is 
not made to appear as dis honesty, because 
people would like to be honest and report 
what they do, but it is just not practicable to 
do so.   Thank you. 

SHRI M. P. BHARGAVA : Madam Vice-
Chairman, I am really grateful to all the hon. 
Members who have participated in the debate 
on the Bill under discussion. 1 have given the 
reasons why I brought forward this Bill in my 
opening remarks and I need not cover that 
ground again. 

Well, Mr. Bhupesh Gupta, in his usual 
eloquence, has utilised the opportunity for 
propagating some of his views so often re-
peated in this House from time to time. Those 
are matters which have been discussed so 
many times in this House that I do not want to 
waste any further time of the House in dealing 
with them. 

Mrs. Sathe has chosen to oppose the Bill, 
but while opposing my Bill she has given all 
the arguments in favour of removing the 
lacunae which exist in the present election 
law, and that is exactly what I want to be 
done. I shall presently deal with it while 
dealing with the recommendations of the 
Election Commission. 

Then, Mr. Abdul Ghani has always been 
kind to me and in his usual  manner  he 
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spokes something about me, for which I am 
grateful to him. He has also tried to bring 
before the House certain corrupt practices 
which are possible and he wants the steps 
taken against them to be tightened. 

Mrs. Lalitha (Rajagopalan) again dealt with 
the same question of corrupt practices. Mr. K. 
V. Raghunatha Reddy has given ample 
reasons why this Bill should have come 
before the House and how things can go 
astray in the implementation of the law. 

Lastly Dr. Chandrasekhar has very ably put 
one point of view, and I do agree with him 
that after the elections there will be another 
occasion Io review the whole election law and 
try to amend It in time before the fifth general 
elections take place. 

Coming to the remarks of the Law Minister 
which he made while intervening in the 
debate, he said that all the recommendations 
of the Election Commission were being 
accepted—so much so good. He said that 
there were three recommendations which it 
was not possible to accept. Now let us 
examine what were those three 
recommendations which were not possible to 
be accepted and how much weight they had. 
The first recommendation which is not being 
accepted is about the multiplicity or 
candidates, and what are the recommendations 
of the Election Commission on that account 7   
It says : 

"If a clear verdict is to be obtained from 
the electorate grouped in single-member 
constituencies, it is essential that the contest 
should be limited to a few worthy 
candidates, and light-hearted participation 
by individuals who do not have any 
substantial electoral support must be 
checked." 

If I may say so, this is a recommendation 
which is not practicable, and why I say this is, 
who is to decide before the elections, who are 
the worthy candidates and who are not the 
worthy candidates 7 Who is to say that a 
particular candidate is filing in a light-hearted 
manner and another particular candidate is 
serious ? Those are propositions which cannot 
be implemented, and I  quite  agree with the    
Government 

 

The second part of the same recommen-
dation is : 

"The security deposit of candidates 
prescribed in the law should be increased to 
Rs. 1,500 in respect of an election to the 
House of the People and Rs. 750 in respect 
of an election to a Legislative Assembly." 

The whole purpose of bringing this Bill was 
to highlight how election expenses can be 
curtailed by agreement between parties, by 
tightening the law. That was my approach, 
and if we raise the security deposit, the very 
purpose is defeated. A higher security deposit 
will make it impossible for poor candidates 
even to take their chance, because the first 
hurdle of making deposit of a big amount 
would be there, and many of us would be 
there who would not be able to cross this very 
first hurdle if the deposit is to be increased. 

The  third part of this recommendation is : 

"In regard to the unduly large number of 
independent candidates, it is common 
knowledge that many of them only stand 
with a view to striking a bargain with 

†[   ] Hindi transliteration. 

when they say that they   are unable    to 
accept this recommendation. 
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one or the other of the serious candidates 
and then withdrawing from the contest for a 
consideration or with a view to splitting the 
votes of a small section of the people on 
caste or communal grounds. These are 
tendencies which militate against fair 
democratic elections and should be 
eliminated." 

There may be quite some weight in what is 
said in this recommendation. But there again 
the difficulty comes of implementation. Who 
is to deal with the various candidates, the 
independent ones, and find out from them : 
"What is the motive, why you have filed this 
nomination paper ? Do you want to bargain ? 
Are you a serious candidate or are you a non-
serious candidate 7 " Those are things again 
which are very difficult to ascertain before the 
elections, because before the elections even 
the weakest candidate thinks that he has the 
brightest chance. Nobody is prepared to say 
before the elections that he is a weak 
candidate and he has no chance. Therefore, it 
is very difficult to judge what the real state of 
affairs is before the elections, and that is how 
this recommendation which is not being 
accepted by the Government in my opinion is 
a proper decision. 

Coming to the second recommendation 
which is not being accepted, it is about the 
Presidential elections.   There they say : 

"Every candidate for the Presidential 
election should be required by law to 
deposit with the returning officer a sum of 
Rs. 1,000 to be forfeited in the event of his 
getting less than one-tenth of the valid 
votes polled at the election." 

The second part of the recommendation is : 

"The nomination paper of a candidate, in 
addition to being subscribed by two 
electors as proposer and seconder, should 
be subscribed by eight other electors as 
supporting the nomination." 

As far as the first part of the recommendation 
is concerned, my objection is the same as for 
increasing the deposit, and therefore I agree 
with the Government that this should not be 
accepted. But the second   part   of   the   
recommendation,   T 

think, is a very healthy recommendation and I 
wonder why it is not being accepted. Where is 
the difficulty in accepting that instead of two 
persons ten voters should send in the proposal 
for a particular candidate ? If a candidate for a 
Presidential election cannot even get ten 
electors to propose or second his name, I 
personally feel that he is not worth being a 
candidate for Presidential election. I would 
therefore humbly request the Government to 
again consider this question and see if the 
second part of the recommendation can be 
accepted by them, because I feel the second 
part of the recommendation would be a very 
healthy decision as past Presidential elections 
have shown that there have been candidates 
who really file their nomination for the sake 
of showing that they also ran in the 
Presidential election. There have been such 
cases in all the three elections, and therefore 
this will be a safeguard against such 
candidates filing their nomination and trying 
to run in the Presidential election. Presidential 
election is for the highest office of the country 
and it should be a serious matter, and no light-
hearted person should be allowed to take part 
in the election to such a high office. 

Having disposed of these two recommen-
dations, I come to the third recommendation 
which is not being accepted, and that is about 
the election expenses, the subject-matter of 
the Bill under discussion. From what I have 
heard from the Law Minister my fear has 
almost come true. Probably the Government 
has no time at its disposal to amend the law 
before the coming elections, and that seems to 
be the reason for not accepting the 
recommendation. The recommendations are 
very clear, and they are such 
recommendations which should have received 
the consideration of the Government. And 
what are the recommendations : 

"(i) The Commission is of the view that 
the legal provisions relating to election 
expenses as they stand at present are of no 
use and call for drastic amendments or total 
repeal. 

"(ii) The fact that the expenses incurred 
by the political parties on the electioneering 
campaign of individual candidates or 
groups of candidates do not require to be 
included in the accounts of the latter makes 
the prescribed maxima unreal and 
meaningless. 
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(hi) Although the heavy expenditure 

now incurred by parties and candidates on 
their election campaign is undesirable, it is 
not easy to find practical, effective and 
generally accepted methods which would 
make them spend less. 

(iv) The number of motor vehicles that 
may be used for electioneering purposes 
should be limited to three in an assembly 
constituency and to six in a parliamentary 
constituency. 

(v) Processions and demonstrations 
and the display of large sized streamers and 
banners should be prohibited. 

(vi) The use of peripatetic loud-
speakers on roads and highways for elec-
tion propaganda should be prohibited. 

(vii) The employment of any paid 
canvassers other than the duly appointed 
election agent of a candidate should be 
prohibited. 

(viii) The Commission does not con-
sider it desirable to impose restrictions on 
other forms of propaganda like large public 
meetings with loudspeakers arrangements, 
payment of incidental ex penses to 
voluntary adult members, election 
manifestos and pamphlets etc. 

(ix) The two main defects in the 
existing law relating to accounts of election 
expenses, namely, limiting the period of 
accounting to the interval between the date 
of calling the election and the date of 
declaration of the result and not requiring 
the inclusion of expenditure incurred by 
political parties, should be removed by 
amending the law." 

And lastly : 

"(x) The legal provisions should be 
spelt out in greater detail so as to make 
them effective. In particular there should be 
a provision which prohibits election 
expenses being incurred by any person 
othe- than the candidate or his election 
agent unless authorised in writing by the 
candidate and which further provides that, 
where any such authorised person incurs 
expenses, he should furnish a detailed 
return of those expenses." 

Now all these are recommendations which 
should have got the serious attention of the 
Government, and I am sorry that they are not 
receiving the attention which they should 
have. 

Madarn, I am not satisfied with the reasons 
given by the hon'ble Law Minister for not 
accepting these recommendations. In fact, 
instead of meeting the case for not accepting 
these recommendations by arguments, he went 
around the circle and read out some portions 
from a book under the name of "Elimination 
of Corrupt Practices in British Elections". That 
was not a thing to be done. Simply quoting 
from other places and not acting to remove the 
lacuna in the law is a thing which I do not 
understand. Therefore, I thought that I should 
plead with him that even at this late stage 
Government should act expeditiously and try 
to bring amendments to the Representation of 
the People Bill with a view to implementing 
those recommendations which have been 
made by the Election Commission because 
they are satisfied and they have categorically 
stated that the legal provisions relating to 
election expenses are not at present able to be 
implemented and call for drastic amendments 
or total repeal. Well, that is a clear, categorical 
recommendation. I do not know why it is not 
possible to implement it. Therefore, I will still 
plead with the Law Ministry and the 
Government of India to reconsider this whole 
question because still we have, as I stated in 
my remarks, time enough to go through the 
whole process in a hurried manner and be 
ready for the elections in time. As I had said 
earlier—and I repeat— th* amendments can 
be drafted in this month, and by the middle of 
the next month the amending Bill as regards 
the election expenses can be got ready and we 
ian get throu.nh the motion of reference of this 
amending Bill to the Select Committee before 
Parliament rises in May. The Select 
Committee can be charged with the snecific 
duty to renort by the end of, say, June or the 
middle of July. Then the two Houses can 
consider it even in August-Sentember session 
and'the Bill can become law by the end of 
September. If that is done, we will have still 
time enough to make the people understand 
the kw and implement it in the coming general 
elections to be held in the beginning of the 
next year.  This time-table  is there. It is 






